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BP Moharma . ... Apphcant
Vs
Union of india & Others . . . . Respondents

HON'BLE ME O R MOHAPATRA, ADMININTRATIVE MEMBER
‘.‘ir
HONBLE MR, AK PATNAIK JUDICIAL MEMBER

dpard S BK O Swam, Ld Coupsel  appesting tar e

bt

appliant and Sn Lo Jens, ol Addl Standine Counsel appeanng tor the

X

Resnondents on whom a copy of this (0 A has alresdy been served anyd
SP Py ;

wernsed the matenals placed on record

P f

1 Phs Ongmal Applicabion fws been Bled by the appheant

ot

with the followmg prayer-

&é

CThe Dirpetor Oleneral, Govl of India, Mmsiry
of Lahyr and Employment, New Delin may kndly
he directed o dispose of the appeal dated
12307 M1 wrihin a stpalated period 7

~y

i i)xu;g;sv the conrse of hes g, 1w B nmhi tocour nodee that
appeal dated 12 072011 wide Annexvre-A/5 fo Respondent No 22 15 pending

for orders/dectsim,  In view of this, St Swam, prays  that the apphcant’s

grwvance shall be sedrossed 1 Respondent Noa2 s durected to consider and
dispose of the pending appeal withm a speaifie tome frame.

4. Havmg resard to the submissions made and - a8 Spreed to by
the L, Coumsel fiv the parties, without gomg, mio the mert of the case,
Respondent No 2 1 herehy dwected to consider and dispose of the pending,

appeal vide Anmexurc-A/5 with a Tefff&.-:*mmi order withm a penod of two

¢t ey of this order,

Sk

@/—/

months from the date of e oI



._—D\ —
5. With the above observation and direction, this OA s
disposed of af the admission stage itself. No costs.
6. Send copies  of this order along wath paper books to
Respondent No.2 for compliance and free copies of this order be made over
to the Ld. Counsel for the parties.
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